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Posts of Store-keepers in Natural Gas
and 0il Commission

1310. Shri Bahadur Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether some posts of store-
keepers were announced by the
Natural Gas and 0Oil Commission at
Dehradun;

{b) the number of posts announced;

(e) the number of candidates called
for interview during the months of
June and July, 1961;

{d) the number of posts reserved
for the scheduled castes;

(e) the qualifications fixed for the
candidates;

(f) the number of posts already
filled in by the end of October, 1961;

(g) the number of posts filled out
of the reserved posts; -

(h) the qualifications of the candi-
dates who appeared for reserved posts;
and

{j) the gualifications of the schedul-
ed castes candidates who have been
selected for posts and have been
appointed?

The Minister of Mines and Oil (Shri
K. D, Malaviya): (a) and (b). Twenty
posis were advertised in March, 1961,

(c) Fifty-two.

(d) Three.

(e) (i) Graduate frcm a recognised
University. (ii) Minimum five years'

practical experience in maintenance
of stores.

Qualifications relaxable at the dis-
ceretion of the Commission in the case
of candidates otherwise well qualified.

if) Seven.

(g) One.

{h) Only two candidates appeared
for the reserved posts. Their quali-
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fications were: (i) Graduate with three
years' experience in clerical line but
no experience of stores. (ii) Matri-
culate with seven years' experience in
Stores.

(j} Out of the two candidates one
was selected and appointed. He is a

Matriculate with seven years' experi-
ence of stores.

Custom House, Madras

1311, Shri A. K, Gopalan: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 1036 on the 14th
August, 1961 and state:

(a) progress made in the construc-
tion of the new Customs House build-
ing in Madras;

(b) the date by which the work will
be completed;

(c) the monthly rent paid for the
premises rented for the offices of the
Customs;

(d) whether any action has been
taken against the contractor; and
(e) if so, the details thereof?

The Minisier of Finance (Shri
Morarji Desai): (a) Work on the sup-
erstructure of the front portion of the
building has started.

(b) By the end of 1963.
(c) Rs, 8,405.00 nP. per m>nsem.

(d) and (e). The work of pile foun-
dation was awarded to another firm
at the risk and cost of the original con-
tractor. The amount of additional ex-
penditure is proposed to be recovered
from the original contractor.
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Citizenship Act

1313, Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
state whether it is a fact that the Sup-
reme Court has recently held that by
section 9(2) of the Citizenship Act, the
jurisdiction of the ordinary courts to
determine whether or not a citizen of
India has so lost his citizenship is
excluded and that the deccision of the
executive authority is final?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
Supreme Court has, in Criminal
Appeal No, 192 of 1959, held that in
view of Section 9(2) of the Citizen-
ship Act, 1955, a court cannot decide
whether an Indian Citizen has acquired
the citizenship of another country.

Citizenship Rules

1314, Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that under
the Citizenship Rules framed under
the Citizenship Act, the burden of
proving that a citizen of India has not
acquired the citizenship of another
country is cast on the citizen con-
cerned;

(b) whether it is a fact that under
the Citizenship Rules, the fact that a
citizen of India has obtained on any
date a passport from the Government
of any other country shall be a con-
clusive proof of his having voluntarily
acquired the citizenship of that coun-
try before that date; and

(¢) whether jt is a fact that under
the said rules no hearing need be given
to the person concerned before his
citizenship is taken away?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The reply is in the affirma-
tive.





